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Bill No. 1 of 2011
THE HIMACHAL PRADESH LOKAYUKTA (AMENDMENT) BILL, 2011
(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL
further to amend the Himachal Pradesh Lokayukta Act, 1983 (Act No. 17 of 1983).

Be it enacted by the Legislative Assembly of Himachal Pradesh in the Sixty-second
Year of the Republic of India as follow:—

1. Short title.—This Act may be called the Himachal Pradesh Lokayukta (Amendment)
Act, 2011.

2. Amendment of section 2.—In section 2 of the Himachal Pradesh Lokayukta Act,
1983 (17 of 1983) in clause (f), in sub-clause (8), for the words and sign “or Vice-Chairman”, the
signs and words “, Vice-Chairman or Member”’shall be substituted.
STATEMENT OF OBJECTS AND REASONS

Under the existing provisions of the Himachal Pradesh Lokayukta Act, 1983, besides
others, Chairpersons or Vice-Chairpersons of the Zila Parishad and Panchayat Samiti are included
in the meaning of “public servant” for inquiring into the complaints against them by the
Lokayukta. The 13" Finance Commission have laid down condition that the State Government
must put in place either a system of independent local body ombudsmen or the Lokayukta



should be empowered to look into complaints of corruption and mal-administration against the
members of local bodies and recommend suitable action. Thus, with a view to meet the said
condition, it has been decided to amend section 2 of the Act ibid and to extend the scope of the
said Act to inquire into the complaints against members of the Zila Parishad or the Panchayat
Samiti.

This Bill seeks to achieve the aforesaid objectives.

(PREM KUMAR DHUMAL)
Chief Minister.

SHIMLA :
Dated :.coovvveeeeeeeeeen, ,2011.
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